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Sabha
Mr. Speaker: Let me consider.

STANDARDS OF WEIGHTS AND MEASURES
(CONVERSION TO STANDARD WEIGHTS)
RuLes

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra): I
beg to lay on the Table a copy of the
Standard; of We'ghts and Measures
(Conversion to Standard Weights)
Rules, 1960 published in Notification
No. S.0. 2760 dated the 19th Novem-
ber, 1960, under sub-se-tion (3) of sec-
tion 17 of the Standards of Weights
and Measures Act, 1956. [Placed in
Library, See No. 2533/60.]

12.04 hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:—

(1) ‘I am directed to inform the
Lok Sabha that the Rajya Sabha,
at its sitting held on the 30th
November, 1960, agreed to the fol-
lowing amendments made in the
Dowry Prohibition Bill, 1959, by
the Lok Sabha at it; sitting held
on the 23rd February, 1960: —

1. AMENDMENTS

Clause 1
(i) That at page 1, line 3,—
for “1959” substitute “1960”.
Enacting Formula
(ii) That at page 1, line 1,—

for ‘“Tenth Year” suubstitute
“Eleventh Year”,

2. At the same sitting, the Rajya
Sabha also fu-ther considered the
following amendments made in
the Dowry Prohibition Bill, 1959, by
the Rajya Sabha at its sitting held
on the 16th December, 1959, to
which Lok Sabha had disagreed,
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and insisted on these amend-
ments: —

II. AMENDMENTS
Clause 2

(i) That at page 1, at the end of
line 9, after the word “given” the
words “either directly or indirectly”
be inserted.

(ii) That at page 2, lines 1 to 6 be
deleted.

Clause 4

(iii) That at page 2, clause 4 be
deleted.

I am accordingly directed to in-
form the Lok Sabha that the
Rajya Sabha insists on the said
amendments to which the Lok
Sabha has disagreed and to re-
turn herewith the Dowry Prihibi-
tion Bill, 1959, in accordance with
the provisiong of rule 130 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha.’.

(2) ‘In accordance with the pro-
visions of rule 97 of the Rules of
procedure and Conduct of Business
in the Rajya Sabha, I am directed
to enclose a copy of the Children
Bill, 1960, which has been passed
by the Rajya Sabha at its sitting
held on the 8th December, 1960.

12,053 hrs.
DOWRY PROHIBITION BILL
As RETURNED BY RAJYA SABHA

Secretary: I lay on the Table of
the House the Dowry Prohibition Bill
1960, which has been returned by
Rajya Sabha.

1205 hrs.
CHILDREN BILL
As PASSED BY RAJYA SABHA

Secretary: I also lay on the Table
of the House the Children Bill, 1960,
as passed by Rajya Sabha.

Shri Braj Raj Singh (Firozabad):
May I know whether a joint sitting of
both the Houses will be held during
this Session, since the Rajya Sabha

have disagreed with our recommenda-
tons?





